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of the first issue framed by the Commissioner we reproduce the
sample invoices on strength of which the appellant have taken

the disputed credit:
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Qriginal
INVOICE / TAX INVOICE |
To, Biit No. 12012 £ 1600025107
RESULTS INDIA COMMUNICATIONS PVT. LTD.
£01,DHEERAJ Bill Date 130112011
KAWAL COMPLEX,
LES MARG, NR GODRE. COMPUND, Due Date 114012042
VIKHROLI (W} MUMBAI 400079
MAHARASHTRA
Order Ref. : NOVZ011/TVBROIG003064/00-RO DATE- 16.11.11
BT a2 ; “PARTICULARS:
2 Program Name : ANUPALLAVI
Episode Ne. 1410
Channel Name  :SunTv
Brand Name : KELLOGGS K PAK
Telecast Date : 30.11.0011
Duration 1 15 Secs.
Hate + 10000 per 10 Secs,
Client Name : KELLOGGS INDIA LTD ¢ 0
Client Addr, :PLOTNOL1&12, 5 <1
TALQJA MIDC, RAIGAD DIST,, g B 5
MAHARASTRA - 410205 3\ “eay  J
Totai Gross Cost ' 15,000.00
Less Agency Commission 2,250.00
Nett Amount 211996 gl 12,750.00
Service Tax @10% Sz~ | 1.274.98
Education Cess on Service Tax @2% 25.50
Higher Education Cess on Service Tax @1% ‘1275
Rupees Fourteen Thoussnd Skdy Three & Paise Twenty Three Only T 14,063.23
VAT TIN No. : 27770405421V CST TIN No. : 27770405421C
Service Tax Reg. No. : SRS/MUM - 1129, C.TRPFMUM - 1102, STMUM/BAS/S662/2006, ST/MUM/Space for ADVT/02/2006.
PAN No. : AAACU4122G Service Tax Code : AAACU4122GSTO03

Notes : .
1. Please meke payment in favour of “UTV SOFTWARE COMMUNICATIONS LIMITED",

2. Interest @ 18% will be charged if not paid on or before due date.

3. UTV does not take responsibiiity / cognizance of agency refztionship with ulfimaie Shent an payment ierms, § any.

4. Any discrepancy in the invoice has to be brought to our nolice within 45 days of the date of Inveice.

5. 1/ Wve herely cerniify that rmy / our registration Certificate numbaer under the above various acts and Mah. Value Added Tax
Adl, 2002 is in force on the date on which the szles of the goods specified in this Tax Invoice is made by us and that the {ransaction o
sale covered by this Tax Invoice has been efiected by me ! us and it shali be accounted for in the turnover of sales while fiting of
retumn and the due tax, if any, payable nn the sales has been paid or shall be paid,

* Subject to Mumbai Jurisdiction *

For UTV Software Communications Limited

Autho Signatory

HTV Qafturare Nommunicatinns Limited

e g L
——
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iTEC

Muresoli Maran Towers, 73, MRC Nagar Main Road, MRC Nogar, Cheanai . 660 028

CERTIFICATE OF TELECAST

ABINAYA CREATION'S SUNTY .CHENNAL PP Date of Telecast = 30012011
CHENNAL Teleeast Fime  :  12:30:00 PM
NO:6, 1 5T LINK ST, RAGAVA REDDY : o '
COLONY,ASHOK NAGAR

CHENNAL-600083

INDIA,

Program Nsme:  Ang Pallavi

EpisodeNo ;439
Nante of the Produe Duration (lnSemndsi
First Break
HEINZ COMPLAN TODDLER - 25 580 COMPLAN TODDLER{TAM) 25
GARNIER FRU SHAM PLUS OIL SHA + OIL H GROW SACHET EDIT 10
mawmuuc-mmcwmcmwssc; 10
ODONIL - KITNA KAATEIN 15
KELLOGGS ALL BRAN - SCREAM 20
Second Break
msmm-mmmmiwoﬂuossc) 10
AMBIPUR - AMBIPUR CAR ROMANCE 30
K PAK (K PAK 722) 13
rmnzonm;srrommm:mm FREE) 15 £

Sun TV Network Lig
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Original
[INVOICE / TAX INVOICE |
To, Bill No. 12012 / 1600025858
RESULTS INDIA COMMUNICATIONS PVT. LTD.
201, DHEERAJ Efll Date 1 30.11.2011
KAWAL COMPLEX,
LBS MARG, NR GODREJ COMPUND, Due Date 1 14.01.2012
VIKHROLI (W) ,MUMBAI 400079
MAHARASHTRA
Qrder Ref. : RO # NOVZ014/TVBRO/D003084/00
Program Name : NAGAMMA
Episode No. 70
Channel Name : Sun TV
Brand Name : KELLOGGS K PAK
Telecast Date 126.11.2011
Duration 115 Secs,
Rate : 14000 per 10 Secs,
Client Name : KELLOGGS INDIA LTD
Client Addr. :PLOTNOL1&1L2,
TALOJA MIDC, RAIGAD DIST.,
MAHARASTRA - 410205
Total Gross Cost 21,000.00
Less Agency Commission 3,150.00
Nett Amount 1 \ Y2aiq ] 17,850.00
Service Tax @10% das e o] 1,785.04
Education Cess on Service Tax @2% 35.70
Higher Education Cess on Service Tax @1% 17.85
Rupees Ninateen Thousand Six Hundred Eighty Eight & Paise Fifly Nine Only T 19,688.59
VAT TIN Na. : 27770405421V CSTTIN No. ;: 27770405421C
Service Tax Reg. No, : SRS/MUM - 128, C.TRPPMUM - 102, STMUM/BAS/S662/2006, STMUM/Space for ADVT/A32/2008, -
PAN No.: ARACU4122G Service Tax Code : AAACU4122GST003
Notes:

1. Please make payment in favour of "UTV SOFTWARE COMMUNICATIONS LIMITED".
2. Interest @ 18% will be charged if not paid on or before due date, l
3. UTV doas not iake responsibility / cogni £ of agency relationship with uiiimate cilent on payment terms, if any,

4. Any discrepancy in the invoice has to be brought to our notice within 15 days of the date of Invoice,

5. 1/ We hereby certify that my / eur registration Certificate numbar under the above various acls and Maharashira Value Added Tax
Act, 2002 is in force on {he date on which the sales of the geods spedified in this Tax Invoice is made by us and inat the ransacton o
sale covered by this Tax Invoice has been effected by m= / ys and it shail be acceunted for in the tumaver of sales while fling of
retum and the dus tax, if ey, payable on the sales has been paid or shall be paid,

* Subject to Mumbai Jurisdiction *

For UTV Software Communications Limited

/’/

Authorised)Jlgnatory

e e L e e - ; i ———— ——
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Muinanli Maren Teewers, Ti ML Nauger Ml Sead, SBU Vages, e

CERTIFICATE OF IEisCAasi

TOURING TALRIES MEDIA WORKS & LIDALN Date of Telecast ; a.10.201
:::IEC\"E’-:-I\\‘ . Telecwst Time @ CI30AN PM
N0 3L PHAGATHAMEATL,

STREETNUNGAMDARKAMN,

CHENNA LA

INDIA.

Progism Name 1 MNagamma
Episddi N - m

aree of afie Produrt j ' Driracinn { Fn'Seconds} ;

Flzsl Break
SUFICH RITE SURY'S PAD KITCHEN QUEEN CONTEST e
FONDS DURE WHITE FAUE WASH . PONDS FARLADY S HLL =
NENTLE MUNCIH VIRENDRR NTW) 7]
VOKIA DhALER  NOKLA SMART PlIC b ]|
RANME SKIN CLYARKING LAKME BLAST 2w Bet
FELLOGGE ALL BRAN - SUREsM 2o
LUK TOZET S04 INEW LU SILK BOU e UL e
EMAMIFAIR & BANDSOME (SURY A AKHALA - 26 15
B1d 34A00L FILL FOLLY (FF ROCKET BALLON PROMO: 2
Second Breah,
CENTERFRESH ACIISPURT 1MALICAM) - 5
FURE IT MASVEL L& s WARNING 20 HUL, »
EALYAN TEWELLERS - TRUST =
EMAMI PAIR & EANTEOME (SURYA AKMADA)- 25 =3
140G K PAR K PAK Z28) El .
LARME FRUTT MOISTURY <) ©% 20- 0OV 20113 ]
SDEtA BEALEE  NUKIA SMARTFIONE 2
AIDI FACE WASH PACTFIC - REY )
AEVITAL MO | 1%
Thitrd Begak
DR INTERNAJIGNAL SMECTALIST CAMPALGN 21 GROW H
BOVE SHAAPO BCVE M0C 39 £
TAIR & LOVILY FACE WaSIiFAL W ; bg
EELLOOGY ALL RRAN - SCREAN Ty
FLARS MArs DEAMTIN DlisT )
Lol SATE MARMA L KICE 1NDLY GA TR BASMAT] Rk, 3
UOVE BATHEING BARDOVE JARE T3 BARE 3 REV 2
BIG BARCOL JRLL FOLLY 7 ROCKET BALLON BAOMO; 10 ny
FONDS uHE WHITE PACE WASH : PONDS FA'RLADY 30 Hi7. »
REVTTAL MO I
T _ 650

(20

PageTol2

e T T
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e S LRLY Ayl AR Gk TR MURCILS KEL Of:::s\wu““-":"““rm
PRELEX KAk
s, iy TSLY gc:\uC;Lf 13 & HANDSOME URE ST
con . BAY NGRS
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4.4 From the perusal of the invoices issued by the broadcaster,
it is quite evident that the name of the appellant appears on
each and every invoice of the service provider as recipient of the
service. That being so the credit taken by the appellant on the
basis of the invoices issued by the broadcaster cannot be denied
as the invoices clearly show the recipient of service as appellant.
Further now the appellants have received these services through
M/s Group M Media India Pvt. Ltd., who have enclosed the
invoices of the broadcaster alongwith their invoices. M/s Group M
Media India Pvt. Ltd. have facilitated the provision of
Broadcasting services by the Broadcaster to the appellant and
have definitely acted as “"pure agents”, for the provision of these

services. Rule 5 (2) of the Service Tax (Determination of Value)
Rules, 2006 reads as follows:



